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wUH 541] We, wean, forte 30 Faarae 2022—a7far 8, WH 1944 

aia at fayrt 

Tae, aeay Vas, oer 

ame, feat 30 faaeax 2022 

CT-8-0001 -2022-Sec-1-05(CT) (62),—T5I ATR, AAT Tet Bik Sar He (Aetet) sifafras, 2022 (HAI 
15 FA 2022) Al UT 1 Hl STMT (2) & GIS (CG) SI Yad Ulead Hl aT He EG 01 Hace, 2022 HI sa aa 
& ey faa aed 3 foe se ofetras at unr 13 a Brent UAT 2 8 15 sade wad ee. 

Hee th UT AA A aa sneer, 
amt, Ut. sitarea, svataa, 

  

  

Woe, fea 30 faarax 2022 

sar CT-8-0001-2022-Sec-1-05(CT).— na * Wain apes 348 HS GE (3) H sqa F ga sea alt 
afeegat wai CT-8-0001-2022-Sec-1-05(CT) (62), feat 30 fara, 2022 HI sisi sya TH & wife & 
WAGER Weiferr fear sat @. 

Reger th Uae th AM S Ta SeMFTN, 
am. Uh siarda, svareq, 

Bhopal, the 30" September 2022 

No. CT-8-0001-2022-Sec-1-05-(CT) (62).—In exercise of the powers conferred by clause (b) of sub-section 
(2) of Section | of the Madhya Pradesh Goods and Services Tax (Amendment) Act, 2022 (15 of 2022), the State 

Government, hereby appoints the I Day of October, 2022, as the date on which provisions of Sections 2 to [5, 
except Section 13, of the said Act shall come into force. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA. Dy. Secy. 
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